GOODS AND SERVICES TAX RULES, 2017
REFUND FORMS
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List of Forms

Sr. No | Form Number Content
1. | GST RFD-01 Application for Refund
—Annexure 1 Details of Goods
—Annexure 2 Certificate by CA
2. | GST RFD-02 Acknowledgement
3. | GST RFD-03 Deficiency Memo
4. | GST RFD-04 Provisional Refund Order
5. | GST RFD-05 Payment Advice
6. | GST RFD-06 Refund Sanction/ Rejection Order
7. | GST RFD-06 Interest on delayed refund order (same as refund order)
8. | GST RFD-07 Order for Complete adjustment of sanctioned Refund
9. | GST RFD-08 Notice for rejection of application for refund
10. | GST RFD-09 Reply to the show cause notice
11. | GST RFD-10 Application for Refund by any specialize agency of UN or
Multilateral Financial Institution and Organization
Consulate or Embassy of foreign countries, etc.
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FORM-GST-RFD-01

[See rule------ -]
Application for Refund

Select: Registered / Casual/ Unregistered/Non-resident taxable person

1. GSTIN/Temporary ID:

2. Legal Name:

3. Trade Name, if any:

4. Address:

5. Tax Period: From <DD/MM/YY> To <DD/MM/YY>

6. Amount of Refund Claimed:

Act Tax | Interest | Penalty | Fees | Others | Total
CGST
SGST
UTGST
IGST
Cess
Total

7. Grounds of Refund Claim: (select from the drop down):
a. Excess balance in Electronic Cash ledger
b. Exports of goods / services- With payment of Tax
c. Exports of goods / services- Without payment of Tax, i.e., ITC accumulated
d. On account of assessment/provisional assessment/ appeal/ any other order
i. Select the type of Order:

Assessment/ Provisional Assessment/ Appeal/ Others

ii. Mention the following details:
1. Order No.
2. Order Date <calendar>
3. Order Issuing Authority
4. Payment Reference No. (of the amount to be claimed as refund)

(If Order is issued within the system, then 2, 3, 4 will be auto populated)

e. ITC accumulated due to inverted tax structure (clause (ii) of proviso to section 54(3)
f.  On account of supplies made to SEZ unit/ SEZ Developer or Recipient of Deemed
Exports

1. Select the type of supplier/ recipient:
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SELF- DECLARATION

I/'We (Applicant) having GSTIN/ temporary Id ------- ,
solemnly affirm and certify that in respect of the refund amounting to Rs. ---/ with
respect to the tax, interest, or any other amount for the period from---to----,
claimed in the refund application, the incidence of such tax and interest has not
been passed on to any other person.

(This Declaration is not required to be furnished by applicants, who are claiming
refund under sub rule<> of the GST Rules<...>.)

10. Verification

I/We <Taxpayer Name> hereby solemnly affirm and declare that the information
given herein above is true and correct to the best of my/our knowledge and belief
and nothing has been concealed therefrom.

We declare that no refund on this account has been received by us earlier.

Place Signature of Authorized
Signatory
Date (Name)

Designation/ Status

Note: 1) A separate statement has to be filed under sub-rule (4) of rule 1 of draft Goods and Services
Tax refund
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